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1.@RDER DATED 29,603,200 3.

Heard Mr,Y,S,P,BABU,Learned Ceunsel
appearing' for the Applicant and Mr.R, C.Rath,
learn ed Sﬁan-ding Ceunsel appearing for the
Railways;en whem & cepy ef this erigimal
Agplicatien had been Served,

Applicent!s grievance is that the

Respendents have net revised his pay in the

f"“.‘“’t of CLM ;i e, -B,950-1500/-(Lavised to %
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FOY Aqm\l//a'm . B, 30 58-459% ) altheugh he has new retired
i1 ! : : frem service, Learaed Coumnsel for the
afe]s 5 Banth,

Applicant has alse drawn eur netice te the -

iy Y. Q. gg letter of the Resgendents dated 7, 2.2003

(manexure-3) in which the Res endents have

A q_ DM)’W . N
admitted that the pay eof the agplicant

s U;E:M - was not revised in the scale of @, 950-1500/~
o) " ) :
v e & .,,.MQ Cond (revised te is, 39 58-4598/-~) and bhad asaurﬁ»ﬁ
T N—Q""*’ l ,.»D the Applicant that they ha#ftaken necessary
E‘*‘” [ O 4\\» actien t§ carry eut necessary revisiem in
ULk ,\;‘L\, his pay scale, Altheugh that premise

was held eut in Fesruary, 2083,till teday, the

/{/-q mqw " Applicant has net seen faveured withlﬂ‘w
A ' 9\7 revised pay Scale and alse the revised

pensbd as a consSequence thereof,In view of
the aferesaid,it weuid ee sufficient if
we disyese of this @ ,A,,at the admissien
stage, by directing the Respendeits te
cempl ete the precess of revisien of pay
scale of the applicant,within a pericd of
%¢ days and alse revise his pensien as a
cons gquence thereof and mgke full and
final settlemenat of his claim of pay

and allewances as well as the arrears eof
pé:nsima if any by that time i,e, within

a pericd of 9 days frem the date of
receiyt of a cepy of this erder,

Thig nriginal Agplicatien is
accerdingly dispesed of at the admissien
stage,Np Cests,

Send ceplies of this erder te the
Respendents,alenewith @riginal Application

‘‘and free copies of this erder se given te
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